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THE ANBHRA PRADESH PKOHIBITION " ACT. 1995.
ACT No. 17 oF 1995,
. [20th Feb. 1995
AN ACT TO INTRODUCE PROHIBITION OF THE
SALE AND CONSUMPTION OF INTOXICATING
LIQUORS IN THE STATE OF ANDHRA PRADESH =
AND FOR MATTERS CONNECTED THEREWITH OR
INCIDENTIAL THERETO, C

Wiras srticle 47 of the Constitution of Indiz enjoins thit the

- Stiteshall end=avour to bring about prohibition of the consump.

- - tism, except for m:dicinal purpa.es, ol

i title
i &Ry
[-1-3 T

intoxicating: drinks
which are injuricus to herlth

AND WHEREAS thoro is urgen! need in puablic interest to bring .
absut the p--hibtion of th- snle and ¢ nsumption of intoxicu-

- ting: l]quors excep’ for madictal. scentific. industiral or b‘llCh'

liLe .purpases; in the State of Andhra Pridesh ;

Bx it enucted by th: L-gislative Assombly uf the State of
Andhia Pradash in the Forty - aixth Year of the Republic of India
as follows ;. . . . .

" CHAPTER - 1
PRELIMINARY

1. (1) This Act 2y b: ¢ illed the Andlire Pridesh Prohibitidn: ~
Agt, 1995,

-(3) It extend;s to the wholéof the Stite of Ardhr: Pit dc-.h‘"l

* Recgived the wsse il of (he Prédidet on the' 17th chu.m 194" Far
stutemert Of Objects & Réiisn:3, plca\c seaithe Aitllira Pradesh (mwrre l’art
IY¥-A, Extraordinary, dated 17thdAindry; 1995 ae Pages 19.7° :

9s
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.'(3)-'. Tt shall some into Torea g suck date as {He.Gevormmont
may, by notification, cppoint. -
2. In (his Act. wnless the context otherwise r guires—— Balinitjsn
(1) ‘buy’ or -buying' includes iny. rec>'pts ,i)\uludj;i;..gifi H

(2) ‘Collector’ moans the Collector of » district ard includes
itha-joint Collegtor or =ity person .pg)m*cd by the Government
* to exercise, thy powars.and parfoim the functions of & Coilceter
under this Act ; :

(3) C maissioner’ moans the Cominissioner ef Prohibi— Act 17 of
tion amd Excise sppointed under section 3 ol the Andhra
Pradesh Excise Act, 1968 ;

-(4) (umgn fiquor” mcludns eviy ltquo' m*nrtcel into
Indla, olher than Indian 'liquor ;

(5) * Gover-ment * mdnans the State  Goveirment ;

(6) ¢ Indizn liquor ' moauns liquor produced. manufac”
tured or ¢ mpoundzd in fadia afier the mymer of gin, brardy’
witisky or mum imported { - forcign eountries ard ingludes -
‘milk  puach’ and  other Jiquors  consisting of  or
scontrining wny sysh wpirits, -but docs not  ineludo loreign liquor ;

(7} © liquos’ includes,---

(a) spirits of wine, denatlured pirits, mathylated  pirits
rectificd  upirits, wine. bzer and eva 1y ligu'd gonsisting of ar
¢ontaining alcc-hol ; and :

(b) any o :hor irtexicating subsizres which, the Governmont
may, by notification. deglare to be llq.ml for ,the purposes of
lh:s Act, :

but does not invlude tcddy ;

(8) losal bady misans tay Municipal Corporation. .
Municipality, ~ Notified Ares, Gy m Panchayat, M,andal
Purishad. Zitln Purished. Township cra G migrment CORthtBtC‘d
under the relovant law for the (imas being in lores ;
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(® * notification’ m:ens a notifisation published in the

Andhra Predesh Gazette and the term ‘notified" shall be con—
strued  accordingly ;

(10) * place® includes an op2n place, 2 house, club, shed,
anclosure, building, shop, tent, vessel, raft and vehicle.

(11) “polics station®  includes any place which the
Government may, by notification, declare to bo a palico station
for the pwrpose of this Act ;

(12) * prescribed’ means prescribed by rules mud: under
this Act ;

(13) * Prohibition Officer’ m>"n. the Commissioner, a
Collestor or any Officer or other person to whem (he Cont-
nlissioncr or the Collector deleg::tes his powers or functions under
segtion 6 ;

(14) * sale’ or “selling’ includes any transfer including gift;
(15 ‘spinit’ means any liquor containing alcohol wid
obtained by distillation whether it is denatured or not ;

(16) words und exprossions used in this Act but not defined
L17 of shall have the meanings assigned fo them in the Andhra Pradesh

58, Excise  Act, 1968,

CHAPTER - 1L
ESTABLISHMENT AND CONTROL

10 REm. 3. The Commissioner of Prohibition and Excise for the

?JBEE ™" State cppointed under section 3 of the Andhra Pradesh Excise
17 or  Act, 1968  shall, subject to the genoral or special

orders of the Government in this behalf, be the Chiof controlling
authority in all matters connected with the administration
of this Act.
‘;F?"CCO?,,E; 4. Tho Collcttor shall exervise the powers and perform  the
lanet  functions assigned by or under this Aet subject to the genors;

srors, oentrol of the Commissioner,
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5. The officers and staf referred to in secticn 5 of the Andhra 3?#“5 ind
Pradesh Bxaise Aat, 1968 shall be deemed to be officers "7 o
staff appsinted also for the purposc s of giving cffect 1o this 1963,

Ast, and fer this purpsse it shall be competent for the Govern-
ment to give such directions and to make such rules as they may
deem fit with regard to their powers snd functions.

6. For purposes of giving cffest to this Aat, the Delegation
Commissioner, the Collector or the Prolmbénicn and Exeic '
Saperintendent may, by order, delegate to -any officer  sub
ordinate to him any of the powers conferred on or functions
snirusted to the Commissioner, the Collector o1 the Prohibition
wnd Excise Superintendent by or under this Act, subject to suoh
-estriotions and gontrol as may be prescribed, and subject all
o suoh limitations and conditions, if any, as may be specified
» the order of delegation

CHAPTER - 1I(

PROHIBITION AND PENALTIES

Oibition of salling, 7' The  sclling, bu_ying. b::ing in Dosses”

uyig a1 consum- sion and consumption of llquor, otherwise

©n of liguor. than in accordance with the provisions of

his Act, or as the ase may be, the Andhrs Pradesh Exeise

©t, 1968 is hereby prohibited. Act 170
. 19g8.

ishueat for buying,&}) Whoever,--

Ming consymption

s Qf liguors. {a) buys, or oansumes 2ay liquor cxoept in

gordance whh-the provisions of this Asct, or the terms of any

le, notification order, licenae or permii issued  thercunder

all "'be puaished with imprisonmient for a term which may

tend upto six months or with fine which may extend upto one

Jusand rupees or With both;

(b) possesses or sells any liquor  without any licence Act 17 &f

permit granted under the Andhrs Pradesh Excise Act, 1968 1968,
il be punished,--

(i) where the liquor involved 1o the offenge is less  than
'h quantity as may be notified in this behall’ with imprisonment



Act IT of
1968.
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‘for a term which shzll not be less than s$ix - months
which may extend upio tlicee years and with fine  which shaxil m

bs less than rupees five thowsand bui which nmiay exiend :upt
rupses twenty thousond - -

(i1} where the liquor inwslved in the offence is not-less. ihe
the -quantity notified as aforeszid with imprisonment [or 2 ten
which shall not be less than one year bui which may exten
upto flve years and wirh fine which shall not be less then  rupe
ten thausend but which may extend upto rupees one-lakh ;

W

(¢) having - btéined & licénse - or permit” granted ' ands

*The Andhra Pradesh Excise Act, 1968, -sclls nny liquor otherwi

than in acsordance with the provisions of this  Act ér terms ™«
any rule, noiifization, order, license or permit issued ther
under shizll bz punished with imprisonment for & term whic
may cxtend upto six months or--with fine which msy cxten

S upto rwpees one thousand or with both

Pusishment
[or bcln 4
found i &
state of
intoxicﬂ-i ion.

i¢ l’hmcul
for ‘Abetrmpnt
of escapt of
Dersons
Trested,

ct.

() allows consumption ofliquor upan premiscs-in his ir
ediate  possession shali be punished ' with  imprisonme;
for a torm which may extend upio six months or with-fine whic
may cxtend upte onc thousand rupees or with both.

9. Whoever is [ound in a state of intoxication in and publis
place and whpever, not hoving been permitted 1o consume 2

‘llqu;or in pursuance ¢f this Act, is found in a state of intoxicatic

in any private place, shali be punishable with - imprisoame. .|
which may extend upte six months, or with fine - whic
may extend upto’ one thousand rupees, or wiih boik.

(0. Any Jffiser or person x.xcn.mng ‘powers wnder -k
"Aci, who,—

- (a): wilawfully * releases or abets the - escape  oftany Peric
.J.l‘le'[cd under this -Aet, or abets the commission of any effer

against this Ast, or
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(b). acts in any manncr inconsistent with his duly for ﬂ‘w
urpose of enrb'ing any- persen to de  anyilhng  whereby
w - of tho provisions of this Aci may bo cvaded or
‘oken and any other offiser ¢f the Gevernment cr of a loenl
dy wirs absts the commissicn -of any offence ngaitst this
3t shnll be punished withinmprisonment which iy extend upto
« months, or withfine which may exlcnd up t> [.ve hundred
nros, or with both. @

fls whoever is- gujlty .of any wilful act or . inten’i:nal Punishments- "
Ussicn dn contraven:ion of any ¢ f the previ iens of this Act or gocf&f{‘h’i‘r‘f”
oy ruls, not;ﬁc&uon or erder-made thereunder and not  other - wise provi-

s¢ Papvided for in this- Act, sha!l bs punishable with fine which “ed for.—

7 xtead upis five huad-ed rupe.s.

2. Without prejudice to the powers of the Excise Officers 'tfcl)nn@s Jiably

ler sccticrs 46 of the Andhra Pradesh Excize Ac, 1968, mcu‘;gg" i

' case in which an offence hos been commitied agrinst  this

, the liqusr by means of which the offence hias boen commit- A¢l 17 of
vasll b: liabl: to confiscation along with the roeeip- 968.

ns pages, coveiings, animals, vesscls, cartsor  cther vehcles,

d to hold or carry the same. ) ‘

3. (1) When the offender is convicied or wien the PErSON Canficcation -
rgedl with an  offence against this Act is cequ'tied, bu:  the how

wt® decides that anything is liablc to confiseatien,  sush ofcered.
fiscation may be ordered by the Court.

ry

. : ) )
(2) When ag offence against this Ast has becen  commited
the offender is not knowa, or canret be found, or  when.
‘hing Tiable to confiscation und.r 1hi- Ac. cnd not in the
ession of any parson ¢annci be satisfteicrily 2ce:unied for,
¢..s¢ shall be inguired into and determired by the  Collecter
iher Prehibi fon Officer in cheige of the disirct or by any
r office. atharised by the Stote Govcrnmcnt m 1h:'.1 b;h.a]f' '
may obler siich canficovion -~ 70 '
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Provided that no such order shall be made until the expira-
tion of fifteen days from the date of seizing the things intended
to be oonfiscated or without hearing the persons, if any, olaim-
ing any right thereto, znd evidence, if any, which they produce
in suppart of their claims.

{

Palice to 14. All officers in chrge of p:lice stations shall take charge
tike . . .
charge of  of and keep in afe custody p-nding the orders of a Magistrate
gfgd of of a Prohibition Officer. All articles scized under this Act
K which may be delivered to them ; and shall allew zny Prohibi-

lion Officer whe may cccompany such articles to the Police

- station, or whe mey be depuicd for the purpzse by his supericr
officer, to affix his scal to such articles and to take samples frem
them. All samples so taken shall also be sealed with the seal
of the officer in charge of the police station.

CHAPTER - IV
ExexrTiONS

Exemptions. 1> (1) Subject to such rules as mey be made in this behalf
the prescribed authority may issue,~

' (i) permits to persons who are foreigners under the
i\glg?{VI of Foreigners Ac’, 1939 and to persons who are non-resident

93
Indians to consume liquor ;

(iD) licenges to hotels and restaurents rccognised as three
star and absve in aceordance with such rules as may be made
and to such categorics of institutions zs may be specified by
notification subjict to such criteriz as mey be preseribed to sel}
foreign liquor or Indian liquer to the holdres of permits grarted

under this Act;

(it} permiis to those who are medically ced'ficd by any
notified medical autherity as requiring to comsume liquer an
aceount of any diagnosed health condition or problems to

PR B
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(iv) permits to persons who are tourists from outside the
State and to persons who are not ordinarly residents of the

State to consume liquor ;

(v) permits to members serving or retired belonging to the
armed forces to conmsume liquor ;

(vi) permits to companies gorporations. institutions. in
industrialists, exporters, importers and similar such function-
aries as may be notified, who normally entertain foreigners, ,
pon-resident Indians ard guests coming from outside the
in persuance of their business activity or the activity connecied
with their institutions to buy and serve liquor ;

(vii) permits to copsume liquor in cases of medical
emergency ; and

(viii) permitts for sacramental wine used in masses conduc-
ted in Churghes.

(2) Permits for possession and consumption of liquon shall
be given at the entry points subject to such rules as may be made
in this behalf to, -

(i) foreign and non-resident Indian tourists who bring .
foreign liquor with them {rom abroad to the extent of
cligibility under the Baggage  Rules, 1978 made under contral Act
Customs Act, 1962. for thier own consumption subject to 52 of 1962,
proof of entry into India from abroad ;

(i) Todians returning from abroad who are medically
ceriified to be in need of consumption of liquer to the extent of
their eligibility under the afore said baggage Rules. 19?8 subiect to
proof of entiy into India from abroad.

(3) Whoever is in possession of liquor at the Commence-
ment of this Agt of a quantity not exceeding one quart battle and
who are medically certified to be in need of periodic consumptin
of liquor may retain and use such liquor and the liquor in excess of
the said quantity shall be surrendered for with to the notificd
suthority

J. No.—1854-—14
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(4.) Who ever, at the commencement of this Act is in pos-
session of any liquor, without any medical certification as to the
need for the consumption of liquor in the case of an individual,
end in other cases for any purpsse, shall surrender such liquor,
subject to such rules as may be made in this behalf,

(5 A permit or licenae granted under this section shall bs
in such form and for such period and subject to such conditions
including conditions relating to the for payzble and as to its non-
transferability, openion, cancellation and attachment for viols-
tions, as may be precribed.

(6.) Without prejudice to the action to be taken under sub-
section (5.) any person who is guilty of any violation of the condis
tions of ihe licence or permit granted under this scction shall be
liable to fine which may extend upto one thousand rupees.

(t6) until the Governmeat by notification otherwise direct
and subject to such conditions as may be prescribed, the provisicns
of this Act shall not be deemed to apply,——

(2) to liquor in the possession of bonafide travellers for
their own personal use while passing through any local area in
which this Act is in foroe ; or

(t) to lawful consignments of liquor carried through or
ipto any such looal area.

CHAPTER -V

" DETECTION, INVESTIGATION AND TRIAE
OF OFFENCES

17. (1) If any Collector, Prohibition Officer or Magistrate
upon information obtained after such inquiry as e .thinks neces.
sary, has reason to believe that an offence under section 8 has
been committed, he may issuc a warraat for a scarch for any
liquor, materials, till, utensil, implemeost or appartus inrespect
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of which the alleged offence has been committed. Any person
has been ontrustcd with the execution of such a warrant may
detain and soarch, and if he thinks proper, arrest any person
found in the place soarched, if he has reason to believe such person
to bo guilty of any offence under this Act and also seize and detain
any excisable or other articles which he has reason to believe to be
lable to confiscation under this Act :

Provided that every person arrested under this section shall be
a2dmitted to bail by the porson arcesting , if sufficient bail be ten-
dered for his appoarance either baforo a Magistrate or bofore a
Police or Prohibition Officer, as the case may be.

(2) Before issuing such warsant, the Collector, Prohibition
Ofiicer or Magistrate shall examine the informant on oath angd the
exzmination shall be reduced into writing in a summary manner
and bs signed by the informant, and also by the Collecter, Prohi-
bition Officer or Magistrate.

18. Whenever, 2 Collcctor, any Prohibition Officer or any
Police Officer, not below the rank of Inspector, any officer in
charge of 2 Police Station, has reason to believe that on offenc
undcr secticn 8 has been conunitted *and that the delay ccea-
sicned by obtcining search warrant undor section 17 will prevent
the excoution there of, he may, after recording this reasons and the
grounds of his b:liof, at any time by day or night enter and search
any placo and may seize anything foundtherein which he has
rezson to belicve to be liabls to confiscation under this  Act ; 2nd
Azy detain and scarch end, if he thinks proper, arrest any person
found in such place whom he has reason to belicve to be guity of
eny offence undzr this Act and alse seize and datain any exciseble
cr other articl> which he hes reason to belicve to be liable to con-
fiscation under this Act :

Provided that every person arrested under this section shall be
edmiited to bzil by such offiser as aforesaid if sufficient bail ba

Powers Qf

~ntry
withgue
search
warrant,

tendered for his appsaranca eithar bafore 2 Magistrate or before a-

Police or Prohibition Cfficer, as the case mzy be,
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Powe 19. Tho Collector, any Prohibition Officer or aay Police,
fﬁ;ﬁf&_ Officer, not below the rank of an Inspector may enter and inspect
at any time by day or by night, any place in which it is reasonably
suspected, '

(a) that any liquor is kept for sale or stored ; or

(b) that an offence under section 8 is bsing committed ;

and may exantine, test, measure or weighany material, still,
utensil, implement, appratus or liguor found in such place.

Power to 20. If nay officer empoweted to make an cntry under sections

uscforcein 17, 18 and 19 cannot otherwise make such entry, it shall be lawful

istanceto  for him to break open any outer or inner door or window and to

entry.—  remove any other obstacles to his entry into any such place.
Arrest of 21. Any Prohibition Officer or any Police Officer, not bolow
offenders  the rank of an Inspector,—

and seizure

of contra- .

bani liquor {(2) may arrest without warrant any person found com-

ni articl gt . < .
fv;choultc cs mitting an offence punishable under section 8 or section 9 ;

warrant.

(b) may seize and detain any liquor or other article
which he has reason to believe to be liable to confiscation undes
this Act ;and

{(c) may search anyperson’ vessel, vehicle, 2nimal, pack-
age, receptacle or covering, upon whom or in which, he may bhave
reasonable cause to susp ecl any such liquor or ather ar
or to be concealed.

Arrest of (22) Any person, who may be accused or reasonablely sis-
E:,iis‘?’,;"g pected of committing an offence under this Act, and who on de-
girv;i":;nrgc mand made by any Prohibiiion Officer or a2ny Police Officer not
folse mme  DElOW the rank of an Inspector refuses to give his name and resi-
dence or who givesa name or residence which such officer has
reason to believe to be false, may be arrseted by such Officer in

order that his name and residence may be ascertained.
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23. Auy person arrested under this Act, shall be informea, as Armf]:‘t
soon as may be of the grounds for such arrest and save as other- ?;g\l\-,?tocb‘;.
wise expressly provided in this Act, the provisions of the Code of made-
Criminal Procedure, 1973, relating to arrests, detention in custo- (}cg}r;-é_ﬁct
dy, scarches, summons, warrants of arrests, search warrants, the
production of persons arrested and the disposal of things seized
shall apply, as far as may be, to all actions taken in these respects
under this Act,

" 24. (I) Any Prohibition and Exaise Officer not below the D hoon
rank of an Inspector may, as +egards offences under this Act, ant Excise
exercise within such area as may be notified in this behalf, powers OTt‘”E':;‘;;‘Lf
conferred on an Officerincharge of a police station by the provi- investigation

sion of Code of Criminal Procedure, 1973 : f&%td” of

Provoded that any such power shall be subject to suzh res-
trictions and modifications, as may be prescribed.

(2) For the purpases of section 156 of the said Code the
areainregard to whi ha Prohibition and Excise Officer is em-
powered under sub section (1) shall be deemed to be a police sta-
tion 2nd sur h offiier shall be deemed to be the officer-in-c harge
of such station.

.

25. Notwithstending anything Contained in fhe code of ngg_ctegc
. u
Criminal procedure 1973. all offences under this Act, shall be Acttobe
cognizabble and provisions of the said code with respect to i?:gtrﬁz%‘;lc'

gogrizable offences shzil apply to them. 1974,

26. Any officer or person exercising powers under this Punishment

for vexatious
Act who, scarch of

arrest.
{2) without reasonable ground of suspicion enters or
searches or causes to be searched any closed place ; or

(b} vara tlously and unnecessarily seizes the preprefy of
AnY person on the preterce of seizing or searching for anydung—
liable to confiscation under this Agt; or
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(c) veX atiously and unnecesserily deteirs, searches or
arresis auy pErsom ;) of

(d) maliciously and falscly lays information leading ts
& search, secizure, detention or arrest; or
(¢} in eny other way malicicusly exceeds his lawful powers,

shalt bz punished with imjp risonment which may extend uptosix
months, or with fine which may extend upto five hundred rupecs
or with beth,

CHAPTER - VI
MISCELLANEOQUS

27. There shall be oonstituted Prohibition Committees
by the Collector! at the Mandal level and by the Government
at the District and State levels (The composition ard powerst
and functions of such Committees shall be such as may be
preseribed.

28. Officies of xll departments of the Goveroment and
of 2!l local bodics shall be Jegaily bound to assisteny Prokibi-

(ments ani tion or Pulice Officer in carring out the provisions of this Act

29. Every Official emploed by the Government or by any
local bady other than a Police or,any Prohibiticn Officer Shall
be bound to give immediate infor-mation at the nezrest police
siaiion or to a Prohibition Officer of all breaches of any of the
provisiens of this Act which may come to his knowledge:
snd all such offisials shall be bound to tuke 21l reasonable mea-
sures in tneir power to prevent the commission of zny Such
brecaches which they may know ur have resson to believe are
about or likely to be committed.

30. No suit or other tegal proceedings shall lie against the
Government ¢or any officer or any other person empowered to
gxercise powers or to perform the functions under this Act for
apything ir good fzith done or intended to be done under
this Act,
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(31} Save as  otherwise provided the pro visions %yertn'dfng
. . . effect.
of this Ast shall have effect, not with stand in any thing in- ¢

consisient therewith contained in the provisions of the Andhra Act 17 af
Pradesh Excise Act, 1968 and the rules made thereunder for the 1968

time being in force
‘ Savings.
(32) Nothing in this Act shall be deemed to preclude. e

(a) the Andhra Peradesh Beverages Corporation Limited
1o carry on trade in liquor in accordance with ruics made in this
behalf ; )

(b) the bdaying and selling of liquor carried on by the
milttary canteens in the state under any licence granted in accor-
dance with the provisions of the Andhra Pradesh... Excise Act figcgsl" of
1968 and the 1ules made thereunder ; and "

(o) the consumption of medicines contzining alcohal)

33 (I) The Government may, by notification, make rules Pov]:-or toI
for carrying out all or any of the purposes of this Act. make Rules.

(@) Bvery rule made under this Aat shall, immediately
afier it is made, be laid before the Legislative Assembly of ths
State, if it is in session and if it is not in session, in thesession
immediately following for a total period of fourteen days which
may bz comprised in one session or In tWd sucsessivesessions and
if, before the dx piration of thesession in which it i so laid or the
session immodiate’y following the Legislative Assembly agree
in mzking any modification in the ro'e or in the annu'ment of the
rule, the ru'e sall from the date on which the modifisation or
annu'ment is notified have effect on'y in such madified form
or shall stand annu'ed as the case may be so, however, that any
such modification or annu’ment shall be without prejudice to
the validity of anything previously dene under that ru'e. _ .

34. In the Andhra Pradesh Excise Act, 1968, Amendment
ta

(D—In section 1, for sub-seotion (2), the following
shall bo substituted, hamely :
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“(2) It extends to the whole of the Statc of Andhra
Pradesh :

Provided that on and from the date of commencement of the
Andhra Pradesh Prohibition Act, 1995 the provisions of this
Act shall, in so {ar as they are inconsistent with the pro vi
sions of the said Act cease to operate.” ;

(2) In section 5, for sub-section (L), the following
shall be substituted, namely :—

“(1) Tho Governmont may appoint such number of
Additional Commissioners, Joint Commissioners, Deputy-
Commissionors and Assistant Commissioners of Prohibition
and Excisc and District Prohibition and Excise Officers  and
such other officers as they think fit for the purpose of perfor-
ming tho functions respectively conferred on thom by or
under this Act ™. ;

(3) Throughout the Act for the words “ Excise Officer "
Commissioner of Excise”, “Additional Commissioners of Excise”,
« Deputy Commissioner of Excise »  « Assistant Commissioner
of Exciso®, * Excise Superintendent . Assistant  Excise
Superintendent” and  * Excisn Department”, the words,
“ Prohibition and Excise Officere*’ Commissioner of Prohibition™
and Exicse Additional Commissioner of Prohibition and Excise,
Deputy ~Commissionor of Prohibition and Excise ™, Assistant
Commissioner of Prohibition and Excise”, “ Prohibition and
Excie. Superintendent  * Assistant Prohibition and Excise and -
Superintendent and Prohibtian and Excise Department” shall
respectively b2 substituted.

35. Andhra Pradesh ( Andhra Area) Prohibition Act, 1937
and he Andhra Pradesh Prohibition Ordinance, 1994 are hereby

repeated.



o e A S A

Short title

ACT NO. 35 OF 1995
[i2 th Qctober, 1995],

" AN ACT TO AMEND THE ANDHRA PRADESH PROHI-
BITION ACT, 1995

Be it enacted by the Legislative Assembly of the State of

Andhra Pradesh in the Forty-sixth Year of the Republic of India
as follows — :

1. (1) This Act may be called the Andhra Pradesh Prohi-

and Comme biiion  (Amendment) Act, 1995.

Bcafent —

2y (i) scction 2, 3 and 6 shall be deemed to have come
into force on the 16th January, 1995;

(ii) section 4, sub-clause (iv) of section 7, section 13,
“section 14 section(ii) and section 16 (ii) shall be deemed to have
come into force on the 18th July, 19935. and section 22 shall be

decmed to have come into force on the 9th Septemer, 1995, and

(iii) the remaining provisions shall come into force at
once.

Anllondment 2. In the Andhra Pradesh Prohibition Act, 1995 (horcin-

of Iong title. after referred to as the principal Act,), in the long title, for the

words “Prohibition of Saie”, the words Prohibition of the
Manufacture, Sale®, shall be substituted.

*Received the assent of the Presdent on the 12th Qctober, 1995, for State-
ment of objects & Reasons, please Ste the Anrdhra Pradesh Gazetie
Furt IVY--A, Extraordioary, daied 13-8-1995 at pages 14 & 15

264
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3. In the preamble of the principal Act, in paragraph2, —gp“;‘éggig‘l‘e‘
for the words *prohibition of the sale”, thic words “prohibition = © :
of the manufacture, sale” shall be substituted.

4. Inscction 2 of the principal Act,— gfﬂé‘f’zﬂrgf‘}f

{ 1) for clause (7), the following shall be substituted,—
namely,—

(7)) liquor®  includcs,—

(a) spirits of wine, wine, beer and cvery liquid constising
of or containing alcohol including Indian Liquor and Forcign .
Liquor ;

(b) any other intoxicating substance which the Govern-
ment may by notification, declare to be liguor for the purpo-
ses of this Act;

but does not include toddy denatured spirits, methylated spirits
and rectified spirits;

(ii) clause (15) shall be omitted.

5. In scction 6 of the principal Act; for the words "the  Amendment
Collector” in ihe two places where they occar the words b OF Section 6
Collector, th: Assisiant Commissioner of Prohibition and Excise.
sha il be substiinted.

6. Afier section 7 of the principal Act the following section Insertion of ‘
shall be inserted namely:— néw sction

prohibition of 7-A. Manufaciuring of liquro is hereby
_ i l . .

" manufacturing of Pproltibited”.

liguor:—

7. In section 8 of the principal Act, — Amendment

of Section 8.

(i) inclause (a) the words ”buys, ot”, shall be omitted;
(ii) in clause (b),—
" (a) for the words “possesses ot sells”, the wotds "possesses,
collects, buys, sells or iransports”, shall be substituted;

¥, No.—1854—34

e
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(b) after sub-clause (ii), the following shall be inserted
namely:—
"(iii) where the commission of any offence either under
eub-clause (i) or sub-clause (ii) is abetted, the abettor shall be

liable for punishment with imprisonment and with fine of either
discription as provided therein;”;

(iii) in clause (d) for the words "six months or with fine
which may extend upto one thousand rupecs”, the words "three
years or with fine which may extend upio ten thousand rupees”,
ehall be substituted;

(iv) afier clause (d), the following clausc shall be added,
namely:—

“(e) contravenes the provisions of section 7A shall on
conviciion be punished with imprisonment for a term which shall
not be less than one year but which may extend upto five years
and with fine which shall not be less than rupees ten thousand
but which may extend upto rupees one lakh.”

8. Insection 9 of the principal Act ;—

(i) for the words “punishable with imprisonment which
may cxtend upto six months or with fine which may extend upto
one thousand rupecs,” the words “punishable with imprisonment
which shall not be less than two months but which may extend
upto one year and with fine which may exiend upto two thousand
rapees” shall be substituted;

(ii) to section 9 as s0 aﬁlended, the following explanation
shall be added; namely; —

«“Explanation:—For the purposes of this section “‘intoxication”

means a state of mind and behaviour in which a persom 1s

incapable of knowing the mature of his actions or incapable of
judging the consequences thereof by reason of intoxication;".

9. In seotior 10 of the principal Act,—

{i) in clause {2) the words “abets the commission of any
offence against this Act, or” shall be omitted;
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(ii) in clause (b) the words “and any other officer of the
Government or of a local body who abets the commission  of any
offence sgainst this Act” shall be omitted.
Inmsertion of

10. After section 11 of the principal Act the following section ey section

shall be inseried namely:— A
vGeant of 11-A. Nots?itl}standing anything contained in the ﬁ‘g}’f&ﬁ?‘
bail: - Code of Criminal Procedure. 1973 no court shall .
grant any bail to any person accused of an offence

under sub-clause (i) or sub-clause (ii) or sub-<clause (i) of

clause (b) or under clause (e) of section8 unlessthe prose-

cuting officer is givenan opportunity to oppose the application

and the Court shall record rcasons while granting the bail.”.
Substitution

11. Forsestion 13 of the principal Act, the following sections § ot‘ Section
shall be substituted; namely;—

13. (1) Notwithstanding anything contained this ASt Of Confiscaticn
in any other lawforihe time being inforce where, anything or things by
lisble for confiscatlon under section 12 is seized and detzined 2;‘:,";";;12,“
under the provisions of this Act, the offi cer seizing and Officers in
detaining such pro perty shall wihout any unreasonable delay, cerlain cases,
produce the said seized property before the Deputy Commis-
sioper of Prohibition and Excise who has jurisdiction over the

area.

(2) On production of the sa’d seized property wunder
sub-section (1), k2 Depuly Commissioner of Prohibition and
Excise if satisfied that an offence under this Act has been commi-
ticd inay whether or not 2 prosccufion is  instituted for the
commission of such an offence, orderconfiscation of such property.

(3) While making an order of confiscation under sub-section
(2), ihe Deputy Commissioner of Prohibirion and Excise may also
order that such of the properiies io which the ordar of confisca«
i{ion rclates which in h's opinion nced mot be preserved; or are
not (it for human consumption bs destroyed.

(4) Where the Deputy Commissioner of Prohibition and
Excisc after passing an order of confiscation under sub-section (2)
iz of the opinion that it is expedient in public interest so to do,
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he may order the confiscated proparty or any part thereof to b
sold by public auction or dispase of deparimentally.

(5) The Deoputy Comm'ssioner of Prohibition and Excise
shall submit a full report of all particulars of corfiscation to the
Comnissionor of Brohibition and Excise within twenty four hours
of such confiscation.

(6) The Doputy Commissioner of Prohibition and Exeise
Central Act Shall, for tho puiposes of this Act, have the scmo powers as are -
5 of 1908, vosted in a Civil Court under the Ccdsa of Civil Proc-dure, 1908
when making enquiries undar this section in  rerpect of the
followirg m:ztters, namoly :—

(a) rcceiving evidence on aflidavits ;

(b) summoning and enforcing the attondance of any
pzrson and examinirg him on oath; ard

{c) comp:lling the production of dccuments.

Jssus leof;lilo‘}’- 13A. No order of confiscation of any p.x porty
Cavse NOUEE™  shall be made undor scction 13 unloss the
parson frcm whom the said peeparly is scized,—

(a) isgivena notice in writing informirg him of the grourds
on which it is proposed to confiscato such preperty ; and

() is given an opportunity of making a rcpresentation *
in writing within such reasonable time s may be specified in the
notica. )

. 13B. When an offence under this Act has
QOrder of confis- . .
cation in the been committcd but the offender is not known
abscnce of or cannot bo fourd, or when any-thing liable
offerdet to confiscaticn urder this Act, 2rd notin the
possession of any parson cannot bo satisfactorily accountcd
for, tho Assistant Commissioner of Prohibiticn and Excise o
the Prohibition and Excise Suporintendant may by orie
nonfiscate such property :
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Peovided that no such order shall be mads until the expiration
of one month, from the date of seizing tho goeds intonded to be

confiscalcd.

13C. Any parson aggrieved by an order passel
Appeal — by the Deputy Commissicner of Prohibition
and Exciso under scotion 13 may, within sixfy davs from
the dato of passing such order, appsat to the Commissione,
of Prohibitton and Exc'se, who may after g'ving reasonab!
cpportun’ty o the appollent pass such ordors as ho deemsfit

13D. Tho otdar of confiscat'on wundoer

Fis- . : .
Onderof eonfie b section (2) of sec-ton 13 or secton 13
with other punish- shall not prevent from init’ation of criminal
et poceedings 2gainst the accuscd under this

Act. The result of criminal proceedings cither acquittal or
conviction or otherwise under the provisions of this Act, will have
no bearing on the order of confiscation passed under this Act.

Bar of Juris- 13E. Notwithstanding anything contzincd in
-diction - the Cods of Criminal Procedure, 1973 when
the D¢puty Cemmissioner of Prohibition end Excise or
the app:llate authority is scized with tho matter wurder
this Act, no court shall entertzin ary epplication in
respoct of l1quor, any r-coptacle, packag~, covering, any animal,
cart, vehicle ot other conveyarce used in carsrying such liquor
as far as its rolezse, or confiscation is corcorncd and the jurisdic-
tion of the Deputy Commissioner of Prohib’t'on and Excise or
the appsllzte authority with regard to the disposal of the seme
shall be exclusive,

sproperty confi- 13F. When an order for confiscaticn of
??ggvgrgegc‘rﬁ :\:t:.st any p-opaily l}as bson passed under

section 13 or scotion L3B and such ovdes has
beccmms final in recpact of the whele or any porticn of such pre-
porty, such p:oparty or postion thoroof, as the case may b2, shall
vest in Govorrmont free from all oncumbrarces.”,

[2. For sect'on 14 of the peincipa) Act, the follow'rg section Sbat:tumton

shall be  substituted, namely —

Central Act

I of 1974.

f Section
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“Pollce to take change 14. .All officers in charge of polia
of article seized ws stations shall take charge of ard keop

‘n safe custody under seal all articleg
se‘zed under'th's Act 2long with samples which shall also be
sealed with the seal of the officer in charge of ths police
station. The seized proporty including vehicles involved shall
bs produced before the Deputy Commissioner of Peohibition
ard Exciso having juris-diction, to take action in acoordance
with the procedure specified in section 137

13. In scction 15 of the P:incipal Aect, in sub-section {1,
clause (iii} shall bo omitted,

14. For section 17 of the principal Act, the fol'owing shall
bo  substituted, nemely :—

, 17. If any Collector, Prohibition Officer
“Issue of search . . . .
WAITants :— or Magist-ate upon information obtained
after such inqui'y as he thinks necessary,
has =2ason to bslieve that an offence under segtion 7, scction 7A
or scetion 8 has beon committed ho may issue a warrant for 2
search for any liquor, matevials, still, utensil, impl¢mnt or
apparatus in respect-of which the alleged offence has b.en com-
mitted. Any person who has beon entrustad with the exccution
of such a warrant may d>tain and search, and if ho thinks propor,
arrest any parson found in the place searched, if ho has reason
to beliove such person to ba guilty of any offencs uacer this Act
and also seizo and dotain any excisable or othe- articlos which he
has reason to believe to ba liable to confiscation under this Act.*

15. In section L8 of the piincipal Act—

{i) for tho words “not bolow tho rank of Inspector”, the
words ™ not balow the rank of a Sib-Inspector” shall be substj-
tuted ;

(1) for the expression “section 8 », the oxpiassion “section
7, scetion TA or section 8", shall bo substituted ; and

(iii) the proviso shall be omitted.
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i 7 Ameadmont
1. In _soctlon 19 of the principal Adl, Al Secti::.l 4

(i) in tho opsning partion for the words “not below the rank
of Inspector” the words “not bolow the rapk of s Sub-
Inspeotor”, shall be substituted ; ond

(ii) in clause (b) for the exprossion “section 2", the express
sion "“section 1, soction 7A or section 8", shallbe Substituted.

17. In seotion 21 of the principal Adt, Amundment
of Section 2}

(i) in the oponing portion for the words “not below the
180k of su Inspoctor”, the words “not below the rank of Sub-
Inspeqtor”, shall bo substituted ; and

(i) in clause (a) for the exprossion “section § or section 3%:2&??‘
9 *, the oxprossion “section 7, soction 7A, soction 8 or section 9™ 22-
shall be substitsted,

18. In soction 22 of tho principal Act, for the words “not
Bolow the renk of an Inspeotor”., the words ‘not below
the rank of & Sub-Inspector”, shall be substituted.

J9. In scction 24 of the principal Act, for the words “not Amendment
bolow ths rank of 0a laspector”, the woids “not below the %&S“t’on
ok of o Sab-Inspactor™, shall be substituted.

20. Aftor section 31 of the principal Act, the following Insertion of

section shall be inserted, nemely : talez Section

31A. “Power to remove difficulties. (1) If any difficulty arisesin
giving offcct to the provisiions of this Act, the Government
tay make such orders not inconsistent with the provisions of this
Act, as appeai to them to be necessary or expedient for the purpose
of removing the difficulty ;

Provided that nosuch order shajl be mado after the expiration
of two yenra from the commencemont of this Act.
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(2) Every order made under this section shall, as soon as
may be after it is made, be laid down bofore the Legislafive
Assembly of the State”,

21. In section 32 of tho principal Act, for clause (c), the
{ollowing shall bo substituted, namely:—

“(C) the comcrumption and wutilisation of medicines, toilot
proparations and other food material containing alcohol.”

22. After Section 32 of the Principal Act, the following
section shall be added, namely :—

«Transitional ;’»2A. (I} Notwithstanding anything contained
DIOVISIOn. in the Andhra Pradesh Prohibition Act, 1995,

In insertion of New section 32A. Act 17 of 1995-
the Andhra Pradesh Liquor (Issue of Permit and Licence)
Rules, 1995, the Indian Contract Act, 1872 or the
terms and conditiions of any agreement ontored
into with the licensing’ authority under this At or on
undor the said rules, for the giant of alt such permits and licences
heajth grounds on the rccommondation ofthe notified medical
authorities spscified undor the said ru'cs shall stand concolled in
pubtic interst ; and accovding'y not suit or other procoeding shall
be ontertained or conlinued in and court against such permitting
or liconsing -authotity or any person or authority what soover for
the enfovcement of any texms and conditions of such pormit o1
ticence so tormindicd or for any damages or compensation on
the ground that any loss is sustained by the termination thereof
bafore its expiry.

(2) within 2 period of sevon days from the duto ¢! com-
mancement of this Act, overy ticonceo shall surrender to the per-
mitting or licensing authonty, tho entire stock of liquor on the date
of such commencement , is in the pocsecsion of any holder of any
pormit or licence which stood terminated under sub-sectition (1)
on such terms and conditions, as'may bo prescribed.
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(3) All applications made for grant of permit or ticencs
pending bafore the parmitting or licensing authority on the ap-
pointed date and overy action taken, or enquiry made in respect
of such application, shall abate and all fees paid in connection
therewith (including the application fee and licence fee, if any)
alroady paid shall be refunded.

23.  The Andhra Pradesh Prohibition (Amendmont) Ordi. Seieancs 12

nance, 1995 is hereby repealed. of 1995,

J. No.-——1854—35



THE ANDHRA PRADESH PROHIBITION.(AMENDMENT)
ACT, 1996. '

ACT No. 10 OF 1996.
[26th August, 1996. ]

AN AGT FURTHER TO AMEND THE ANDHRA PRADESH
PROHIBITION ACT, 1995.

BE it enacted by the ILegislative Assembly
of the BStste of Andhra Pradesh in the
-Forty-seventh Year of the Republic of
India as follows:-—

1. (1) ‘This Act may be called the|short title
Andhra Pradesh Prohibition (Amendment)fand commencement.
Act, 1996, '

Received the assent of the Governor on the 24th
~ August, 1996, ‘For Statement of objects and fteasons.
Please- see Andhra Pradesh Gazette, Part IV-A, Extra-
ordinary, dated the 21st’ May, 1996 at Page 5.

61
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-(2) It shall be deemed to have come
Into forece on the 7th February, 1896,

2. In the Andhra Pradesh Prohibition
Act, 1995 (hereinafter referred’ to as
the principal Act), sectien 8, in
clause (b),-

-« {a) in item (i) for the words "with
fine which shall not be less than rupees
five thousand but which may extend .upto
rupees twenty thousands;", the words
"with fine which shall not be less than

_ rupees ten thousand or shall not be less

than thrice the value of the liquor
involved in the offence whichever is
higher but which may  extend upto six
times -the value of such liquor, such
value bezng arrived at in  the mpanner

'prescrlbed‘“, shall be substituted;

{b) in item (ii) for thé words "with.

‘firie which shall not be less than rupees

- ten thousand. but which may extend upto.

rupees .one lakh;*, the words "with fine
which shall not be less than rupees
twenty thousand or shall not be less
than “thrice the value of the liquor
involved in the offence whichever - is
higher but which may extend upto six

‘times the. value of  such 1liguor, such’

value being arrived at in the manner

"prescribed;", shall be substituted;

s

(c) after item. (ii), the following

'provzso shall be added, namely:-

‘"Prov;ded that any person in posses—
sion of any liguor of a- guantity of or
less than .375ml. 'and who is a .first
offender wunder +this Act shall be
punished with Jdmprisonment for a term
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which may-.extend upto three months and
with fine which may extend upto five
thousand rupees;"®; .

(d) in item (iii), for -the words
"with imprisonment. and with fine of
either description as provided therein",
the words "with imprisonment of either
" description and with fine as provided
threin™, shall be substituted.

3. In section 25 of the principal
Act.:_- )

. {a) in the maxrginal heading, for the
woxrds "Offences under the Act to be
cognizable", the words "Congnizance and
trial of offences™, shall .be
substituted; and

{b) the following proviso shall be
added, namely:-

"Provided. that the offences under
.clause (a) and proviso to clause (b) .of
section 8 and sections 10 and 11 shall
be - - tried. in accordance ‘with  the
procedure prescribed by Chapter XXI of
" the Code of Criminal Procedure, 1973."

"4, After section 25 of the principal
Act, the following shall  be 1nserted.
namely-w

"Enhanced 25A. If any person after

Punishment having been previously
after - . convicted of an offence
previous punishahle under this Act,

conviction.| subsequently commits and is
convicted of - an’ offence

Amendment of
section 25.

Insertion of
new section
ml
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punishable under this Act, . he shall be
liable upto twice the punishment which
might be imposed on the first. conviction
under this Act.". - Coe

Repeal of 5. The Andhra Pradesh Prohibition
Ordipance (Second Amendment} Ordinance, 1996

s,
15 of 1996. hereby repealed. .

G. BHAVANI PRASAD,
Secretary to Government,
Legislative Affairs & Justice,

' Law Department.



THE ANDHRA PRADESH PROHIBITIONS (AMEND-
MENT) ACT, 1997.

ACT No. 5 OF 1997
[28th March, 1997.]

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH PROEIBITION ACT, 1995.

Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Forty-eighth Year of the Republic
of India as follows:- '

1. (1) This Act may be called the Short titld

andhra Pradesh Prohibition {Amendment} and
act, 1997.

* Received the assent of the Governor on 2gth Harch
1897. For Statement of the Objects and Reasons, please see the
A.P. Gazetts Part IV-A Extraordinary dated 26th March,

1987 at P-7.
il
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{2) It shall come ‘into force on such
date as the Government may, by notifica-
tion, appoint.

2.. In the Andhra Pradesh Prohibition
Act, 1995 {hereinafter referred to as
the principal Act),  for the long tirle,
the following. shall be substituted,
namely:— )

"An Act to introduce Prohibition of
the manufacture, sale and consumption of

“arrack and regulation of the manufacture.

sale and consumption of other intoxica-’
ting liguors in the State  of Andhra
Pradesh and for matters connected
therewith or incidental thereto”.

3. In the Preamble to the- principal
Act, for para 2, the following shall De
substituted, namely:~

"AND WHEREAS, there is urgent need in.

public interest’ +to bring ~about - the

prohibition of the manufacture, sale and
consumption of arrack and regulation of
the manufacture, sale and consumption of
other intoxicating “liguors in the State
of Andhra Pradesh.".

4. In section 2 of the principal
Act,—

(i) before the existing clause (1},
the following shall be inserted,—-

"(1} ‘arrack' meams country liquer
including .arrack brewed, coloured,
flavoured or spiced.")

:l;' (ii). the existing clause (1) shall
be. renumbered as clause "(1A)".5

-



al

13

(iii) for clause (7), the fellowing
shall be substituted, namely:-

T 'liquo}:' includes, ~=

(a) spirits of wine, denatured
spirits,. methylated Spirits, rectified
Spirits, wine, beer, ~toddy -and every
liquid consisting of or .containing
alcohol; and

(k) _any cther _intoxic'ating substande

which the Government may, by notificdeioh —

declare to be liquor for the pPurposes of
this Act,". :

5. For section 7a of the princiéal
Act, the folilowing Section shall be
substituted, namely:-

"Prohibiticn of | 7a. Tha production,
.production manufacture, storage,
etg,., of . possession, collection,
arrack... Purchase, sale .and

transport of. arrack is.
—hereby prohibited.","

6. In section 8 of the principal
ACt - )

— . {i) in clause (a), for the words "in

Substitution
of section 7a

'émendﬁeht of
section §,

accordance with the provisions of this Act,"

the  words mip accordance - with the’
provisions of +this Act or the Andhra
Pradesh Excise Act, 1968," shall 'be

- _substituted;

(i1) in clause (b),-

Act 17 of
1
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-{a) in the oPéniﬂg portion, for-the

words "sells or transports any Jliguor

without any licence or:permit granted
under the andhra Pradesh Excise' Act,
1968", +the words “sells, transports,
produces or manufactures any liguor
other than arrack except in accordance
with the provisions:- of the Andhra
Pradesh Excise Act, 1968, or the terms
of any . rule, notification, order,
licence or permit issued thereunder”
shall be substituted; '

{h) in the provisc to item (iij,
for the words "of any: liquor of a
guantity of", +he words "of any liguor
other than arrack of a gquantity of"
shall be substituted:; .

{iii) 4in clause (c), for the words
“sells any liguor", the words "sells any
liquor other than arrack"’ shall be
substituted;

{iv) in clause (4), f£for the. word
'liguor’, the word "arrack” shall be
substituted.

7. In section 9 of the principal Act,
for the words “and whoever, not having

been permitted to consume any liquor in

purstance of this Act, is found in a
state of intoxication at any private

place," the words "otherwise than as
pernitted under . any law" shall be’

substituted.

8. For Chapter IV of the principal
act, the following Chapter shall be
substituted, namely:-
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“caapTER IV -

Regulation of manufacture, trade ete.

P

of liquor.

Regulation 115. Tie .production, manu-
of liguor facture, storage, posses-.
other than sion,collection;purchase’
arrack. - sale and transport - of

liguor other than arrack

and all other matters connected there-
with shall 'be regulated in accordance
with +the provisions - of .the Aandhra
Pradesh Excise Act, 1968 or the 2ndhra
Pradesh (Regulation of Wholesale Trade
and Distribution and Retail Trade in
Indian Liquor, Foreign Liguor, Wine and
Beer} Act, 1993, as the case may. be and
the rxules- and notifications ‘and orders
Lssued thereunder.", ’

9. "In Section 19 of the principal
Act, in clause (a) after the words "for

-sale "or stored”, the following ‘words
shall be added, namely:- - |

"otherwise than in accordance with
the provisions of the Andhra Pradesh
Excise Act, 1968, and the xrules made
thereunder". .

10. In- section 25 o7 the principal
Act, for the provise, the following
shall be substituted, namely:- :

"Provided -  that the "offences
punishable with imprisonment for a term
not exceeding two years -under this Act
Shall be tried in  accordance with the
procedure prescribed in Chapter XXI of

. the Code of Criminal Proecedure, 1973.".

Achk 17 of
. 1968

Act 15 of
1993

Amendment of
section 19.

Act 17 of -
1968.

Amendment of
section 25.

Contral.
_Act 2 of
1974.



16

. Omission of 11. ® Section 27 of the - pr::.nc:l.p_al Act
section 27. shall be omitted.,

' i : i ’ rincipal
dment of 12.- In section 32 of the P
2’2‘221@“32? Act, after clause (c), the following
explanation shall be added, namely:-

"Explanation:- 'Liguor for the
purposes of - this section does noR
include arrack.". :

G. BHAVANI PRASAD, -
Secretary to Government,
‘Legislative Affairs & Justice,
Law Department.’

-



' ANDHRA PRADESH ACTS, ORDINANCES Am)
REGULATIORS Ete.

Phe followlng Act of the nnd.hra Pradesh
Leg:.slat:.ve _Assembly recéived the assent
of the Governor on the 28th April, 2000 .. -...
and - the” -said assent. is hereby flrst_ e
publ.:l.shed on’ the” 29th’ P.pr:.l ‘2000 in the
Andhra - Pradesh Gazette for Gen_eral
information:- e

AC‘I' No. 17 OP 2000. N

AN ACT FURTHER mhummmmnnsn
PROHIBITIOH BCT. 1995.

‘Be it enacted by the Legi.slative
Assambly -of the State of Andhra Pradesh
in-the Fifty-first Year of the Repu.bh.::
of India as follcrws'—_ :

o (1) This  Act may be calleﬂ the Stort Eitle

Andh.ra Pradesh Proh.u.b:.tion (.Hme.ndment) apd com-
Act, 2000 o . wencement.

1931
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(2); 1t shall come:- inte force on
sach date as thz State Government may,
by notification, appoint.

2. In the Ardbhra Pradesh Prohibition
Act, 1995 (heresidafter referred to as
the principal 2Zet) in section 8, in
cladse(b),- '

~ {a) in sub-clause(i) for the words
2three years anc with fine", the words
“three years or with fine” and for the
words "in the manper prescribed”, +the
words %in the m.:uner prescribed, or with
both™ -sha_'L'l. he “substituted; and

(b) the proviso to sub-clausef:.:.)_
shall k2 omitteé.

3. In sectiomn 9 of the principal
Act, Tfor the words "one year and with
fine®, the words "one year or with fine"
shall be- substituted.

4. Yn +the p-incipal Act, after section
31 A, the foliowing section shall be
ilnserted. pnamelv:~-

“Compoundin: of Offences: 11.  B(1l)

The Colliector or any Prohibition a:l'zd‘
Excise Officer specially empovered ‘in

-that bebalf wmay accept from any merson

ho is rensanably suspected of having
commitres =z offence falling under
clauselal our sub~clouse(i) of ‘clausel(b)
or the wyoviso +to subp-claugse({ii) of
clavse{k} =2¢ it was ia force, of section
¢ or secc? an 2, a2 sum of money as may be
presceibad bt not exceeding the maximum -
fine vaoich can pe imposed for the offence
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under the provisions of the Act, by way ~
of compensation for the coffence which
may have been committed and in all
cases in which any’ property has been
selized as liable for confiscation under
this A Act, 'may release the same on
payment of the value thereof as estimated
by such offlcer-_ .

Provided, that where the property so
seized 'is a liquor produced or manufac-
tured in contraventionof this Act, such
ligquor shall not be released but shall
be disposed of in such manner as may be
prescribed:

Provided further that such sum of
money shall not be -accepted from any
person who is reasonably . suspected of
having committed an offence under sub-
clause(i) of clause(b) of section 8
- without the prior approval of the Commis-
sioner of ‘Prohibition and Excise.:

(2) On the payment by the person
the gum of money or the value or both,
as the casBe may be, such person, if in
custody shall be set at liberty, and all
the property seized may be released and
no proceedings shall be instituted or
continued against. such person in any
Criminal Court. 'The acceptance of
compensation shall be deemed@ to amount
to an acguittal and in no case any
further proceedings be taken against
such person -or property with reference
to the same Act.".

5. In the principal Act, to sub-section Amendment
(2) of section 13, the following proviso of section
shall be added, namely:- 13.
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e

gsm YT Provided that thecDeputyComidssioner
vt Probibition jandExcise; specially em-
Fpowergd insthati:-hehalf may:. accept such
nsBum  ©f; moneyg-as; may; be;:prescribed - in
gdden nofc-coenfiscation and; - ‘release: - the
nanimals or;-vessals - 5Or [carts -or other
;yvehxclesareaﬂpnablgmguspected;of Anvel-
vement in.any offence falling: under sub-

clause(l) of clause(b) of section 8 of

_thls——ACt - . Eath _‘_;' oA ‘”‘ oo i T, '. LI, " J .
fr¥a) - 1 1 . = )
L CAEAD Sl ;
S <Y TR S A SOUE S R I
. BHAVANI PRASAD,
N . Secretary to. Government,
s Legxslatlve Affar;s & Juat;ce.

v *o"' PRl

[ TR aR & T (1L
P A g ELF¥ SUREES . T
jp. -~
) I
- [ ) -




97
STATEMEST OF OBJECTS- AND REASORS

During the period of total prohibition in the State a
‘large number of cases were booked aga:l.nst the offenders who
wviolated the provisions of A.P. Brohibitidn Act, 1995. In
fact as manyas 3,04,331 cases were booked during the period
from 1}6~1~1995 to 31-3-1937 for various offences. Out of the
above 70.500 cases are pending trial under secticons 8 & 9 of
the Act..” These cases were registered against persons who

- committed offences of consumption of liquor, possession of
liquor in very small quantities or being found in intoxicated
conditien ete, 5uch offences are categorised as minor
offences as per section B(b)(i) and proviso to sub-clausel(ii)

' and section 9 of the A.P. Prohibition Act, 1995. Similarly
large number of vehicles were also seized during the above
period. Cases agalnst many .of those vehicles were booked for
carrying very small quantities of liquor. Wow it is proposed
to reducee the pendency of cases by mnpound:mg minox
offences so that the dual purpose of reducing the pendency
and collecting revenues to State can be achleved and more
attention could be paid for curbing the manvfacture/sale of
ID liquor and flow of non-duty paid ligquor from across the
borders. The courts can concentrate on the guick disposal
of less number of cases which involve major offences.

w acnieve the above objects, ¢he offences ypnder
section 8{a) or (b) {1) or the proviso b{ii) and section 9
- of andhra Pradesh Prohibition Act, 1995 are proposed to be
mde compoundable. Similarly a new provision under section 1l
B and amendments to ,Sections 8, .9 and 13{2) are proposed to
be made .in respect of minor offences and for the release of
-those vehlclea which were involved in minor offences by
co!.lecting suitable fine.
¥hereas the  Andhra Pradesh Prohibiticn (Amendment)
Bill, 1598 has been introduced in-the Leglslative Assembly
of the State on 26th MNovembar, 1998 as L.A.Bill No.37 of
1598 the same has lapsed.due to dissolution of the Tent.h
Legislative Assembly.

The Bill seeks to give effect to the above decisions.

TUMMALA NAGESWARA RAD, ...
Minister for Prohibition & Exclse.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etec.,

The following Act of the Andhra Pradesh Legislature received the assent of the

Governor onthe 2™ January, 2020 and the said assent is hereby first published on the
3% January, 2020 in the Andhra Pradesh Gazette for general information :

ACT No. 5 of 2020.

ANACT FURTHER TO AMEND THE ANDHRA PRADESH PROHIBITION
ACT, 1995.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventieth

year of the Republic of India as follows:-

L

J-9/20

(1) This Act may be called the Andhra Pradesh Prohibition (Amendment) Act, 2019. Short title and

(2) It shall come into force on such date as the Government may, by notification, e

appoint.

In the Andhra Pradesh Prohibition Act, 1995, insection 8§,- Amendment

; : - of section 8.
@) inclause (b~ Ao 17
(i) forsub-clauses (i) and (ii), the following shall be substituted, namely,- of 1995.

“(1) with imprisonment for a term which shall not be less than six months but which
- may extend uglto five years and with fine which shall not be less than rupees

two lakhs for the first offence and which shall not be less than rupees five lakhs
for the second offence;”;

(i) the existing sub-clause (iii) shall be renumbered as (ii), after so amended, in

sub-clause(ii),for the expression “either under sub-clause (i) or sub-clause(ii)”
the expression “under sub-clause (i)’shall be substituted. -

(1]
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(b) inclause () ,for the words “rupees ten thousand but which may extend
upto rupees one lakh.”, the words “rupees two lakhs for the first offence
and which shall not be fess than rupees five lakhs for the second offence.”

shall be substituted.

GONTU MANOHARA REDDY,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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